FORM A

PUBLIC ANNOUNCEMENT
[Under regulation G of the Insalvency and Bankruptcy Board of Indka
(insohency Resalution Process for Corporale Persons) Aegulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
TARANG EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS

-

Narme of corporata deblor Tarang Exports Private Limied

Date of incorporition of coporate deblor Septomber (4, 2009

3 Authonty under which corporate deblor is Regrstrar of Comparves, (Mumba) under Companies
incorporated / registeted Act, 1956

4 | Corporate kientty No, / Limied Liabiity US1109MH2009PTC195521
Identf.cation No. of corporate debtor

5 [Adaress of the regestered olfice and prncipal | 117, st floor, Joly Bhavan 1, New Manng Lines
oftea (1 any) of corporate debtr Vitthaldas Thackarsey Marg, Mumbal - 400 020

6 [Insobvency commencement date in respoct of | February 17, 2020 (inimaton of Order received on
coporate deblor March (9, 2020)

7 [Estimated date of closure of insolvency August 14, 2020
TeSORADN Process

8 |Name and registration number of the Mz Jiendra Palande,
nsohvency prolessional acting as inlerim Registration No.
resohAan professiona IBBYIPA-003AP-N00028/2017- 2018/10188

9 [Address and emal of the Interim resolution | New Ajanta Avenus 5-3/D # 38 Paud Road, Kothrud,
professional, as iagistared with the Board Pune — 411 038, Emai-K: jilendra@7clrckes.co.n

10| Adcress and e-mad to be used for Otfice No. 604, Nucleus Mall, Church Road, Camp,
camsspondence with the intenm resolion | Pune — 411 001
peofessional EmaHd: tarang@7clrcles.codn

11]Last dat for submission of clalms March 24, 2020

12| Classes of creddors, f 2ny, under clawse (b) of |Based on limited information avalable, there is no class of
sub-50ch00 (EA) of secton 21, ascertained by |credtors w's 21(6A)(b)
t ntenm resohhon professional

13 Names of Insolvency Professionals klendfied to]NA
act as Authorised Representative of creditors in
achss (Thepe pames for each class)

1

e

{2) Rebovant Forms and hetps /bl govinvhome/downioads
(&) Detats of authorizod representatives e |NA
avalabio at

Notice 1s hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insohvency resolution process of the Tarang Exporls Private Limited on February 17,
2020 (Inumation of order received on March 09, 2020).

The creditors of Tarang Exports Private Limited, are horeby called upon to submit their claims with
proal, on or before March 24, 2020to the Interim resolution professional at the address mentioned
apainst entry No. 10.

The fnancial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditos belonging to a class, as isted against the entry No. 12, shall indicate its choice of
authorised representative from among the three Insolvency professionals listed against entry No.13
10 act as authorised representative of the class in Form CA. (NaMppchabfe)

Submission of talsg or misleadin f

Name and Signature ol lnterim Resolution Prnlessmnal \\‘ N
Jitendra Palande

Registration No. 13BL1PA-003/1P-N00028/2017-201 8/101&

Date: March 11,2020 ’\}J‘r/(
Place: Pune q FJ
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